PWD (GOVT. OF W.B.)
TENDER NOTICE

Short Notice Inviting Bid

EAST COAST RAILWAY

'E'-PROCUREMENT SYSTEMS

Tender Notice No. PCMM/ EP/

No: 06 of 2024-2025 of the

Executive Engineer,
Asansol Division, PWD

Executive Engineer, Asansol
Division, P.W.D. invites Short
NIB for the emergent nature of
work for urgent erection of
temporary barricading, drop
gate, view cutter, painting of
helipad, Civil works and all other
ancillary works in connection
with the VVIP’s Visit and
Staying of VVIP’s at Durgapur
Circuit House, on 23.09.2024
in the District of Paschim
Bardhaman. Last date & time
for receipt of application for
permission for Participating in
the tender — 23.09.2024 up to
09.00 Hrs. I.S.T. Corrigendum
if any will be published in
departmental website only.
Intending Bidders are requested
to visit the website
https://www.pwdwb.gov. in or
the office of the undersigned for
more details.

Sd/-
EE, PWD,
ASANSOL DIVISION

NOTICE OF REDUCTION OF PAID-UP
EQUITY SHARE CAPITAL
(C.P. No. 72/KB/2023 under Section 66(3) of
the Companies Act, 2013)
The Hon’ble National Company Law Tribunal
“NCLT", Kolkata Bench vide its Order dated
August 09, 2024 has approved the scheme of
“Reduction of Paid-Up Equity Share Capital” of
the Company by approving the Special
Resolution passed at the Extra-Ordinary
General Meeting held on 27th January, 2023
setforth herein below:
“The paid-up equity share capital of Emas
Expressway Private Limited is henceforth Rs.
66,49,02,470/- (Rupees Sixty-Six Crore Forty-
Nine Lakh Two Thousand Four Hundred and
Seventy) divided into 6,64,90,247 (Six Crore
Sixty-Four Lakh Ninety Thousand Two
Hundred and Fort-Seven) Equity Shares of
Rs.10/-each fully paid up.”
This advertisement is being published as per
the direction of the Hon'ble NCLT, vide its Order
dated August 09, 2024.
Further, the certified copy of the said Order was
filed by the Company with the Office of
Registrar of the Companies, Kolkata, on August
21,2024 and has received a certificate to that
effect in Form No. RSC -7 on September 17,
2024.

For Emas Expressway Private Limited

Sd/-

KK Biswas

Place: Kolkata (Company Secretary)
Date: September 23, 2024

EAST COAST RAILWAY |

e-Tender Notice No. EPC-CECONIIIBBS
2024039, Dated : 13.09.2024
NETU-W)8J{ 6l CONSTRUCTION OF
PARADEEP-BADABANDHA 3RD & 4TH LINE
(18.51 KM) INCLUDING ELECTRIFICATION
WORKS AND SHIFTING OF UTILITIES,
SIGNALLING CABLES & EQUIPMENTS BUT
EXCLUDING SIGNALLING WORKS ON
ENGINEERING, PROCUREMENT &
CONSTRUCTION (EPC) MODE.

Approx. Cost of the work: EEELIEN]
Lakh, EMD : X 97,34,500.00, Completion
period of the Work : 540 (Five Hundred
Forty) Days.

Tender closing date & time: Wa\SPII)]

hrs. on 29.11.2024.

No manual offers sent by Post/Courier/
Fax or in person shall be accepted against
such e-tenders even if these are submitted
on firm's letter head and received in time.
All such manual offers shall be considered
invalid and shall be rejected summarily
without any consideration.

Complete information including e-tender
documents of the above e-tender is
available in website www.ireps.gov.in The
prospective tenderers are advised to revisit
the website fifteen days before the date of
closing of tender to note any changes/
corrigenda issued for this tender. The
tenderers/bidders must have Class-Ill Digital
Signature Certificate and must be registered
on IREPS Portal. Only registered tenderer/
bidder can participate on e-tendering.

The tenderers should read all instructions
to the tenderers carefully and ensure
compliance of all instructions.

Chief Administrative Officer (CON)

2024/25/120, Dated: 17.09.2024
TENDER NO. 03243903, SHORT

DESCRIPTION OF ITEM: PRIMARY
VERTICAL DAMPER, QUANTITY: 5873 NOS

CIm Lok TENDER NO. 03241470, SHORT
DESCRIPTION OF ITEM: KNUCKLE OF CBC
COUPLER, QUANTITY: 130 NOS

EIM[PRkE TENDER NO. 03241811, SHORT
DESCRIPTION OF ITEM: KIT FOR BRAKE
GEAR BUSHES, QUANTITY: ASPERTS

NO. 03241062B,
SHORT DESCRIPTION OF ITEM: NON -
ASBESTOS L-TYPE COMPOSITE BRAKE
BLOCK, QUANTITY: ASPERTS
SIS PR TENDER NO. 03243791, SHORT
DESCRIPTION OF ITEM; BALL JOINT ROLL
LINK, QUANTITY: 6365 NOS
DESCRIPTION OF ITEM: SET OF CONTROL
ARMS, QUANTITY: 1068 SET

CI9 [Nk TENDER NO. 04241054, SHORT
DESCRIPTION OF ITEM: JUMPER PLUG
ASSEMBLY, QUANTITY: 147 NOS
EIM[vN:H TENDER NO. 08241087, SHORT
DESCRIPTION OF ITEM; DYE PENETRANT
KIT, QUANTITY: ASPER TS

Tender Opening Date : [ERIFIFZRIZER
Nos. 14 & 8), 07.10.2024 (For SI. No. 2),
15.10.2024 (For SI. No. 3}, 08.10.2024 (For S1.
Nos.5&6,),01.10.2024 (For S1. No. 7)
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Regarding detailed notice, EMD, Purchase
resirictions and detailed tender conditions,
please visit Website: www.ireps.gov.in and
www.eastcoastrail.indianrailways.gov.in

Principal Chief Materials Manager
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CIN: L65190MH2004GO0I148838

Form No. 3
See Regulation-15(1)(a) / 16(3)
DEBTS RECOVERY TRIBUNAL
KOLKATA (DRT 1)
9th Floor, Jeevan Sudha Building
42-C, J. L. Nehru Road, Kolkata - 700071
Case No.: 0A/325/2023
Summons under sub-section (4) of
section 19 of the Act, read with
sub-rule (2A) of rule 5 of the
Debt Recovery Tribunal (Procedure)
Rules, 1993
Exh. No.: 4109
UCO BANK
V

SAMIRAN PRADHAN
To
(1) Samiran Pradhan, D/W/S/o-
Adhir Chandra Pradhan, Kashipur
Sonerghat, P.O. Dasnagar, P.S. Jagacha,
Howrah, WestBengal - 711105
(2) Amit Kumar Pradhan, Son of
Adhir Chandra Pradhan, residing at
Kashipur Sonerghat, P.O. Dasnagar, P.S.
Jagacha, Howrah, WestBengal - 711105
SUMMONS
WHEREAS 0A/325/2023 was listed before
Hon'ble Presiding Officer/ Registrar on
19.02.2024.
WHEREAS this Hon'ble Tribunal is pleased
to issue summons/ notice on the said
Application under Section 19(4) of the Act,
(OA) filed against you for recovery of debts
of Rs. 61,40,972/- (application along with
copies of documents etc. annexed).
Inaccordance with sub-section (4) of section
19 of the Act, you, the defendants are
directed as under:-
(i) to show cause within thirty days of the
service of summons as to why relief prayed
for should notbe granted;
(ii) to disclose particulars of properties or
assets other than properties and assets
specified by the applicant under serial
number 3Aof the original application;
(iii) you are restrained from dealing with or
disposing of secured assets or such other
assets and properties disclosed under serial
number 3A of the original application,
pending hearing and disposal of the
application for attachment of properties;
(iv) you shall not transfer by way of sale,
lease or otherwise, except in the ordinary
course of his business any of the assets over
which security interest is created and/or
other assets properties specified or
disclosed under serial number 3A of the
original application without the prior
approval of the Tribunal;
(v) you shall be liable to account for the sale
proceeds realised by sale of secured assets
orother assets and properties in the ordinary
course of business and deposit such sale
proceeds in the account maintained with the
bank or financial institutions holding security
interest over such assets.
You are also directed to file the written
statement with a copy thereof furnished to
the applicant and to appear before
Registrar on 12.11.2024 at 10:30 A.M.
failing which the application shall be heard
and decided inyour absence.
Given under my hand and the seal of this
Tribunal on this date: 04.03.2024.
Signature of the Officer authorised to issue
summons
sd/-
Assistant Registrar
Debts Recovery Tribunal No. 1, Kolkata

Whereas, The undersigned being the authorised officer of IDBI Bank Limited under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of the powers conferred under Section 13 (12) read with rule 3 of Security Interest (Enforcement)
Rules, 2002 issued a Demand Notice on the date mentioned against the accounts calling upon the borrower/
guarantor/mortgagor to repay the amount as mentioned against the account within 60 days from the date of
receipt of the said notice. The Borrower/Guarantor/Mortgagor having failed to repay the amount, notice is
hereby given to the Borrower/Guarantor/Mortgagor and the public in general that the undersigned has taken
possession of the property described herein below, in exercise of powers conferred on him under sub-section
(4) of section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on the dates
mentioned against the accounts. The Borrower/Guarantor/Mortgagor in particular and the public in general
are hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of IDBI Bank Limited for the amounts mentioned below plus applicable interest, cost and charges
thereon.The borrower’s attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect
of time available, to redeem the secured assets.

SlI. | A) Name of the 1) Date of Demand
No. Borrower Notice
B) Name of the | 2) Date of Possession Description of the Property
Mortgagor/ 3) Claim amount as per
Guarantor Demand Notice
1. Shri Naushad 1) 12.06.2024 All that part and parcel of immovable property
Alam 2) 19.09.2024 admeasuring 01 katha 06.25 dhur comprised in the
(Borrower) 3) Rs.3,86,123.20/- survey Nos. 3698 (0), 3864 (n) of Khata No. 584 (0),

768 (n), situated at Mauja-Baruary, Pargana-Malhani
Gopal, Anchal-Supaul, P.S., Sub-Registry & District-
Supaul, Thana No. 204, Tauzi No.-5642 in the state
of Bihar. Bounded : On the North by : Sima Batwasi,
On the South by : Ismail & Habib, On the East by :
Nasir Rahmat etc., On the West by : Rasta. Together
with all building and structures thereon and all plant
and machinery attached to the earth or permanently
fastened to anything attached to the earth.

(Rupees Three Lakh
Eighty Six Thousand One
Hundred Twenty Three
and Twenty Paise only)
as on 18.09.2024 (interest
reckoned upto 10.04.2024)
along with further interest
thereon with effect from
11.04.2024

2. | ShriBalram 1) 28.05.2024 All that Piece and Parcels of immovable property

Singh 2) 17.09.2024 admeasuring Area 12.09 Decimals comprised in and
(Borrower) 3) Rs.5,13,265.00/- situate at Mauza- Madhua, Thana No-257, Tauzi No-

(Rupees Five Lakh 561, Khata No-119, Khesra No-353 and 353/783,
Smt. Munni Thirteen Thousand Two Jamabandi No-45, Thana, Anchal and District-
Kumari Hundred Sixty Five Only) |Khagaria in the state of Bihar. Property is butted

as on 16.05.2024 (with
interest reckoned upto
09.04.2024) plus further
interest, cost and charges
thereon with effect from
10.04.2024.

(Co-Borrower) and bounded by as follows : North : PCC Road
South : Govt. Khanta, East : PCC Road, West
: Hari Kishore Singh. Together with all building
and structures thereon attached to the earth or
permanently fastened to anything attached to the

earth.

Place : Bhagalpur Sd/- Authorised Officer

PR-68/CH/24-25 Bhubaneswar
SCHEDULE |
FORMA
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ASD TRADING PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON

ASD TRADING PRIVATE LIMITED

2. | DATE OF INCORPORATION OF CORPORATE PERSON

05/04/2007

IS INCORPORATED/ REGISTERED

3. | AUTHORITY UNDER WHICH CORPORATE PERSON

MINISTRY OF CORPORATE AFFAIRS

4. | CORPORATE IDENTITY NUMBER / LIMITED

PERSON

LIABILITY IDENTITY NUMBER OF CORPORATE

U51109WB2007PTC115033

5. | ADDRESS OF THE REGISTERED OFFICE AND
PRINCIPAL OFFICE (IF ANY) OF CORPORATE

10TH FLOOR, ROOM NO. 47 23A
NETAJI SUBHAS ROAD, KOLKATA,

PERSON WEST BENGAL, INDIA, 700001
6. | LIQUIDATION COMMENCEMENT DATE OF 20TH SEPTEMBER, 2024
CORPORATE PERSON

THE LIQUIDATOR

7. | NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE
NUMBER AND THE REGISTRATION NUMBER OF

ANIL KUMAR DUBEY

MERIDIAN SPLENDORA, TOWER I
4TH FLOOR , FLAT NO. 4F
9A/1UMAKANT SEN LANE , KOLKATA
WEST BENGAL -700030

EMAIL : anil@mandaassociates.in

TEL NO. : 8334984350
REGISTRATION NO. :

IBBI/IPA-002/IP N01187/2022-23/14249

o

LAST DATE FOR SUBMISSION OF CLAIMS

20th October 2024

September, 2024
The stakeholders of ASD Trading Private Limited are

misleading proofs of claim shall attract penalties.

Date: 23.09.2024
Place: Kolkata

Notice is hereby given that the ASD Trading Private Limited has commenced voluntary liquidation on 20th

onor before 20th October 2024, to the liquidator at the address mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means. Submission of false or

hereby called upon to submit a proof of their claims,

Sd/-
Anil Kumar Dubey
(Liquidator of ASD Trading Private Limited)

Publication of Notice u/s 13(2) of the SARFAESI Act.

Regd. & Corp. Office: Yes Bank House, Off Western Express Highway, Santacruz East, Mumbai-400055.
Branch : 1st Floor, Stephen House, 56E, Hemanta Basu Sarani, Kolkata 700 001.
CIN: L65190MH2003PLC143249, E-mail: communications@yesbank.in, Website: www.yesbank.in

</ YES BANK

Notice is hereby given that the under mentioned Borrower(s)/Co-Borrower(s)/Guarantor(s)/Mortgagor(s) (whichever applicable)
who have defaulted in the repayment of principal and interest of the loan facility obtained by them from the Bank and whose loan
accounts have been classified as Non-Performing Assets (NPA). The notices were issued to them under Section 13(2) of the
Securitization and Re-construction of Financial Assets and Enforcement of Security Interest Act 2002 (SARFAESI Act) on their last
known addresses, but they have been returned un-served and as such they are hereby informed by way of this public notice.

Name of Borrower / Co-Borrower (s)/ Da!e of Total Amount
Security Providers/ Loan No. I?;It\ul;;af(‘e outstanding
1. Mr. Debashis Saha S/o- Chandra Nath Saha Rs. 50,09,435.04/-
Proprietor of- M/s New Manasha Bhandar (Rupees Fifty Lakhs
2. Mrs. Rita Saha Roy W/o- Debashis Saha Nine Thousand Four
Both are at- 67/50, Strand Road, Kolkata- 700007 & Also at Habra Joygachi, 16.08.2024 H;gg;i%lﬂ“r;ysg"éiff)‘d
Shraddhananda Pally, Near Joygachi Primary School P.0. & PS.- Habra, Dist.- North | 03-07-2024| & 10U" P2s A N
24 Parganas, Pin-743263 & Also at Sindhuja Apartment Part-II, 1st Floor, Flat No. HLNOO1701066255 dué
A1, A2, A3 & A4, Landmark-Sarat Chandra Vidyapith, 115, Shyamaprasad Mukherjee as on 13.08.2024
Road, P.0.-Natagarh, P.S.- Ghola, Ward No. 22 Dist.- North 24 Parganas, Pin-700113 o

Description of the mortgage property - Schedule-A : (Description of land over which the mortgage Flat is situated) ALL THAT
piece and parcel of land measuring about 3 Cottahs be the same a little more or less, together with multi storied building lying and
situate at Mouza Rambhadrabati, J. L. No.7, R. S. No.43, Touzi No.223, comprised in R.S. Dag 313, R.S. Khatian No.23 & L. R.
Khatian No. 1319, 1320, 1321 & 1322, Police Station- Khardah under Municipal ward no. 22, Holding no. 115(New) 97 (Old),
Nabapally, P.0.- Sodepur, Kolkata- 700110, within municipal limits of Panihati municipality, under jurisdiction of ADSRO-
Sodepur, Dist.- North 24 Parganas, along with attributed to proportionate share of land and the same is butted and bounded in the
following manner:- Boundaries: North: 12 ft wide Road, Nabapally//South: House of Smt. Manju Dey & Jagadish Karmakar East:
House of Dhiren Das// West: House of Pallab Biswas

Schedule-B : (Description of the mortgage Flat) ALL THAT a self contained Residential marble floor Flat No. Al on the 1st floor
measuring about an area of 450 Sq. Ft. super built up area on the North-East Side, Flat No. A2 on the 1st floor measuring about an
area of 650 Sq.Ft. super built up area on the North-West Side, Flat No. A3 on the 1st floor measuring about an area of 450 Sq. Ft.
super built up area on the South-West Side, Flat No. A4 on the 1st floor measuring about an area of 650 Sq. Ft. super built up area
on the South- East Side, in G+3 building without Lift facility at Holding No. 115 (New), 97 (Old), Nabapally, Post Office-Sodepore,
Police Station- Khardah, Kolkata- 700110 within the municipal limits of Panihati Municipality, under jurisdiction of Additional
District Sub- Registry office Sodepur, District: North 24 Parganas with proportionate share of land particularly described in the
"First Schedule" hereinabove with common areas and facilities TOETHER WITH the undivided proportionate impartible share of
land comprised in the said premises, with all easement right thereupon and drainage facility.

1. Mr. Biswajit Dam S/o- Pradip Kumar Dam
2. Mrs. Minati Khatua W/o- Biswajit Dam

Rs. 20,47,675.24/- (Rupees
Twenty Lakhs Forty Seven Thousand

i Lo Both are at- F-250, B.P. Township, P.0.- Panchasayer, P.S.- Patuli, Kolkata- 13.08.2024|  Six Hundred _SEVEHW Five and
Date :23.09.2024 IDBI Bank Limited 700094. & Also at Holding No. 200, Trenching Ground Road, Near Dhalai |13-01-2024 | Twenty Four paise only) under the
Factory Rajpur P.0.- Subhaspally, P.S.- Sonarpur, Kolkata-700144 Loan A/c No. AFH001700666104
due as on 13.08.2024
Description of the mortgage property - ALL THAT piece and parcel of land having an area of 2 Cottahs 5 Chittacks 20 sqg. ft. Shali
=EindiaShelter land out of total 31 Satak land Mouza-Baikunthapur gram out of part J.L. No.37, R.S. No. 110, Touzi No. 25, R.S. Khatian No.
Home Loans IN DIA SH ELTER FINANCE CORPORATION I-TD- 1476, 1477 and 1478, L.R. Khatian No. 1694 within the Khatian No. 954, R.S. Dag No. 1640, under L.R. Dag No. 1724 holding No.
RBehgld; %fgf\ﬁéﬁkggélgg F1lot0fr‘, Seck-fhp Institutiolnal é\reahfutrugéam, Hagyﬁ‘na-ﬂéZOOZd Bmmwics h Khlicgalr‘iya COT&){_‘)% 1Begind ?@#_Dhilgg HOlekl 200, Ward No. 18 of Rajpur Sonarpur Municipality TOGETHERWITH one partly two storied 15 years old brick built marble flooring
,Bhilal, :=1st1loor Krishna complex,oonchnatra Compund,Near Ravinara Na agor Chowk, Blllaspur- , branci Ice:-Oky part : : A ot N
; ol R . residential building Ground Floor constructed area 757.40 Sq.ft. consisting of 3 rooms, 2 bathrooms 1 (one) kitchen and 1 (one)
,Ground Floor Opposite Bantia Hospital,Raipur-492001,Chhattisgarh _ L . . . o X .
) . ) . J EEQSSESSIGNINOTICEIEORIMMOVABLEIRRORERI, lobby cum dining and 1 (one) verandah and in the First Floor 1 (one) big room with tin sheded area is 200 Sq.ft. situates at
Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The Securitisation And Reconstruction Of . . L . . L .
Financial Assests And Enforcement (security) Interest Act,2002 And In Exercise Of Power Conferred Under Section 13(12) Read With Rule 3 Of The Security Trenching Ground Road, Post Office- Harinavi, Police Station - Sonarpur, Kolkata - 700 148, under the limits of Office of A.D.S.R.
Interest (enforcement) Rules,2002,issued A Demand Notice On The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower Sonarpur, District - South 24 Parganas butted and bounded as follows: North: by 12 feet wide common passage//South: by Dag
And Also The Owner Of The Property/surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property . . : i
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In General That The Undersigned No. 1706, East: by Dag No. 1708//East: by partly Dag No. 1641 and partly 20 feet wide trenching ground road
Has Taken Symbolic Possession Of The Property/ies Described Herein Below In Exercise Of The Powers Conferred On Him/her Under Section 13(4) Of The o . . . . .
Said Act Read With Rules 8 &9 Of The Said Rules On The Dates Mentioned Against Each Account. Now, The Borrower In Particular And The Public In General 1. Mr. Sanjib Banerjee S/o- Prabir Kumar Banerjee Proprietor of- M/s Banerjee Rs. 13,13,525.50/-
Ié Herebty Ci;gigneg N/{Jt To Dtil?l V:(ith Lh: Fgolpenxlizsl /?nd Atql_theaIin%Wi:h 'Ig:e Property/ies Will Be Subject To The Charge Of India Shelter Finance Electricals (Rupees Thirteen
orporation 0rAnAmount Mentioned As elowAnd Interes ereon, COsSts, EIC. . . . m " Lakhs Thirteen
Sl [Name Of The Borrower/ Guarantor (owner Of The | Description Of The Charged / Mortgaged | Dt. Of Demand Notice, Date Of 2. Mrs. Mlt? Banerjee W/O, Sanjib Ban_e”ee . Thousand Five
No. | Property) & Loan Account Number Property(all The Part & Parcel Of The|Amount Due As On Date Of| Symbolic 3. Mr. Prabir Kumar Banerjee S/0- Nalinakhya Banerjee 22.08.2024| Hundred Twenty Fiv
Property Consisting Of) Demand Notice Possessi 4. Mrs. Dali Banerjee W/o- Prabir Kumar Banerjee 31-07-2028| o } F'e b enty | N
1| WRINRS LEGAL HRE OF SKOHANA SAHU & | A1 Tha(Pece AndarlOf anderng ol OEVANDNOTICE 2002026 118092024 | | Al are at- FiatNo. 3, st Floor 198/E/3, GopalLal Thakur Road, Landrark-Habin e t'rffey v K,)O
. . q, Tt . q. Mtrs. Mouza Kohka|Rs. 14,69, - (Rupees Fourteen _ _ iof - .
1. Both Rio.house No -114/2,w.n0-08 Bhilai Nagar| Bhilai,aray Nagar, Ph. No.14, Khasra No.|Lakh Sixtey Nine Thousand Two Sangha Club, Ward No. 12 P.0.- Alambazar, P.S.- Baranagar, Dist.- North 24 Parganas, MIC001701769619
Supela Bhilai Dist Durg- C G- 490023 Both Also At-|979/21, Ward No.07,tahsil & Dist, Durg (|Hundred Sixtey Seven Only) DueAs Pin-700035 & Also at 21/4/4, Canal East Road, Landmark- Pareshnath Temple, due as on 13.08.2024
w.no-07,ph.no-14,rnm Durg-1teshil Durg, Dist. Durg | Chhattisgarh) Boundaries East- Plot Of|On 27.05.2024 Together With Kolkata-700067
Cg-490023 Chhattisgarh LOANACCOUNTNO. | Surendra, West- 20 Feet Road, North- Land Of| Interest From 28.05.2024 And Other
LA49CLLONS000005024860 Kishor Verma, South-Land Charges And Cost Till The Date Of Description of the mortgage property - Schedule-A (Description of the land over which the mortgage property is situated)-
R VRS SAKILA DEVI SWRJ VRS- SUMIT [ Fiece And Parcsl OT F T EEeMF::rig:gﬂ(:Ewos o 19097008 ALL THAT one storied brick built building message tenement hereditament and premises containing an area of 1 cottahs 8
2 KUMAR BOTH AT:- 0. No 11 B. Sadalc 17, Sector. | Risali b H. No2. Ward i‘“:eefkhaatsraoff:_ Rs. 10.23,764 4/ Rupees Ten Lakh | Chattack (be the same little more or less) which is lying at premises No. 198 G.L.T. Road, within Ward No. 10 of the Baranagar
2 1. W. No.40, Bhilai, Dist. Durg-490001|974/297, Ehsil & District. Durg, Chhattisgarh|Twenty Three Thousand Seven Municipality with the District of 24-Parganas (North), Sub-Registration Office - Cossipore, Dum Dum, P. S. Baranagar, being a
Chhattisgarh Both Also At:- House Of Mouza Risali, | Area Ad. Measuring 1841.81 Sq.ft Boundary:-| Hundred Sixtey four and four paisa part of the Dag No. 2080, 2080 2083 & 2080/2178, under Khatian No. 313, Mouza-Bonhooghly and butted and bounded in the
?émas',\i‘IOArfcizD\igt?iygt "[‘)"Lf; ' 456‘331"_’ gﬁﬁmﬁ{ m";_rd_s sg:; 'Tg*x:ffs %oﬁ;‘f“_’“i{x:’:’g %'gye)mg‘rjewl?fh ?r?telgé?arfzfozni manner followings: North: Common passage//East: G.L.T Road, South: 197, G.L.T Road//West: House of Kartick Chandra Adhikary
LOAN ACCOUNT NO. HL49CHLON|Kusum, Towards South:-House of Kusum | 11.05.2023 And Other Charges And Schedule-B- (Description of the mortgage property) : ALL THAT South-East facing flat of the being flat No. 3 on the first floor for
$000005029699 CostTill The Date Of The Payment. which super built up of 507 Sfts. (more or less) plus service area and stair area along with undivided or proportionate share or
3 "\’ﬂv%l l\({’lsihmiml\gmv%wsl\g S&'QI;L\NJI(;\SR Al Piec?l Ar:jdbPar_ce\ /Sf Ag otges p?rce;lz 43?3 gE’%gg‘gg/Tl(%E 29-055024 ) 19.09.2024 interest in the land underneath the said building situated at premises No. 198, Gopal Lal Tagore Road, P. S. Baranagore, Calcutta -
" . | pleces orlana bearing, Area q.Teet, o4. S. - (Rupees Seventeen H iotri i ing i ine: . .
GYANIRAM SHIVANKAR Both At: - SKDI0312472 | Sq.Mt, Arya Nagar , PHN. No. 108/37, Old|Lakh Fifty Six Thousand Four 700 035, in the Dlstrlgt of North 24 Parganas under.the limit of Bgranagore Mumqpahty. Boundaries: North: Flat No. 2//South:
Beside Anugrah Residence Main Road|KhasraNo.612/141, New KhasraNo.612/144,|Hundred Sixty Eight Only) Due As 197,G.L.T. Road, East: Gopal Lal Tagore Road. West: House of Kartick Chandra Adhikary
Gondwarajanta Colony Near Pani Tanki Gudiyari|Ward No. 04, Tahsil & Dist. Raipur (C.G) Area|On 27.05.2024 Together With " A n .
Raipur 492001 Chhatisgarh Both Also At-Ph no-|admeasuring, 906 Sq. feet, 84.17 Sq. Mtr|Interest From 28.05.2024 And Other 1. Mr. Safiullah Halder S/0- Samsul Hague Halder Proprietor of- Suhani Furniture Rs. 10,72,649.88/-
E)(_)St/ngh 21523(1)12%; \t/:(no-Oé Mauja Gondwara gourt]daTry:-T%anr\;Js llEasF::-Pdk%t ofMdr. J,i\lter;lcri]ra (TJrr‘marges An({ Cost Till The Date Of 2. Mrs. Salima Bibi Halder @ Salima Bibi W/o- Samsul Haque Halder s (Rupees Ten Lakhs
IstRaipur attisgar upta, fowarcs Test. - Roac fowards Rorh: - The Fayment. 3. Mr. Samsul Haque Halder S/o- Yunuchh Halder eventy Two Thousand
Loan AccountNo. HL49CHLONS000005025344 LMarntsigrf]L\/EIlrr. Vijay Patel Towards South:- Land of| Al are at- Vill & qu - Sangrampur, PS.- Usthi, Near Senior Madrasa, Dist.- South 22.08.2024 | Six Hundred Forty Nine
4 | MRJMRS. Pushpa Singh WIO Anil Kumar Singh | All Piece And Parcel O Allthe piece and parcel] DEMANDNOTICE 26.052024 | 19.00.2024 | | 24 Parganas, Pin-743355 & Also at Vill- Baharampur, PO - Sangrampurhat, ps.-  |01-07-2024 | and Eighty Eight paise
& MR./ MRS. Anil Kumar Singh BOTH AT:-H NO | of Part of Khasra No.- 91,92, 93, 94, 95/16,|Rs. 977674/~ (Rupees Nine Lakh Usthi. Dist - South 24 Parganas. Pin-743355 only) under the Loan A/c
572 Kavilash Nagar Dharsiwa Birgaon, Dharsiwa [admeasuring- 962 Sg- Ft, situated at Banjari{ Seventy Seven Thousand Six ’ . g ’ No. MIC001701543822
Birgaon 493221 Chhattisgarh Both Alos At:-wno-5Mata Ward No.-05, Village- Bhanpuri,|Hundred Seventy Four Only) DueAs due as on 13.08.2024
Ph No-08/38 Kh No-13 Rnm Raipur-1 Moja|(Rameshwar Nagar), P.H.No.- 108/38, R I M-{On 27.05.2024 Together With i i
g’g”a‘ggg’?ej‘ggg‘ﬁgiggeh“aﬁ"‘ggfg Rﬁ'g:ﬁ (RCa'Gp“)”B'OCU'r‘]{j;&‘_’_ L%hnsrlml g’;‘i dDésﬁﬂfﬁ{LsﬁépS? 'Cr‘;eaﬂzz‘:m ggfﬁﬁ‘;‘;”ga?;“g; Description of the mortgage property - ALL THAT piece and parcel of bastu land measuring about 4 decimal, situated at Mouza-
ACCOUNT NO. HL49CHLONS000005005881 | Others East: Land Of Mora Ojha West Land Of| The Payment. Kalikata Pota, J.L. No.- 109/121 (Old), 121 (New), Khatian No. 3469 (Old), 4019 (New) Dag No. 5007, P.S.- Usthi, together with
Others the building constructed upon the said land.
5 [MR./ MRS. RANI DEWANGAN ,MR. MRS.|AllPieceAnd Parcel Of The abadiland property| DEMAND NOTICE .16.05.2024 20.09.2024 - - - - -
BHAVESH KUMAR DEWANGAN &MR./ MRS. |having part of khasra no.234/1/230 area 208|Rs. 1747961/~ (Rupees Seventeen 1. Mr. Shekh Abdul Hai S/o- Sekh Abdul Baki Proprietor of A Hai Mudi Rs. 15,53,108.77/- (Rupees
WARD  NO.12. VALAVIR, CHOVK 2. SERA| G- Shava. Tansi Negar, Dt Dhartas|Fonred Sy One Oy DU &(0n Bhandar & Nadim Mik Centre Fifteen lakhs Fify Three
. . 1.C. Slhava. Tansil Nagarl. Distt. lamtari{ Aunared sixty One Only) Due As On . e . f
DHAMTARI 493778 Chhattisgarh Both ALSO AT- | (C.G.) which is owned by Shri Guishan Kumar| 13.05.2024 Together With Interest 2. Mrs. Nachhima Bibi W/o- Shekh Abdul Hai 28.08.2024 | [housand One Hundred Eight
Najul Kh. no. 234/1, P. H. N 33Village - Semra, R. N. | Dewangan Slo Shri Lekhram Dewangan Rlo|From 14.05.2024  And Other Both are at- A Hai Mudi Bhandar Vill-Eajpur, P.0.- Debalay, P.S.- Deganga, 14-07-2024 and Seventy Seven Paise only)
m - Sihawa, Tehsil - Nagri, District Dhamtari 493778 | Ward no. 12 Badepara Village Semra Tehsil|Charges And Cost Till The Date Of fob oy f f AI-Eai under the Loan
Chhattisgarh. 3. LOAN ACCOUNT NO.|Nagari Dist Damatari CG Boundary:- North -| The Payment. Dist.- North 24 Parganas, Pin 7_43424 & Also at Nadim M_”k Centre Vill-Eajpur, A/c No. MIC001701525233
LADMVLLONS000005058793 Road South - Land of Gopal east - House of] P.0.- Debalay, P.S.- Deganga, Dist.- North 24 Parganas, Pin-743424 due 25 on 28.08.2024
Ganeshwar West-House of Vinod s )
6 [MR./ MRS. SANGEETA NIRMALKAR,MR./ MRS. | All The Parcels And Pieces Of Land Bearing,| DEMAND NOTICE 16.05.2.024 20.09.2024 Descriptiun of the mortgage property - ALL THAT piece and parcel of land measuring about 10.96 decimal, situated at Mouza-
RAN NIRMALKAR Both A MR MRS, LEKHAN | Dy PlotNe 76 8 ar 01 15 PHIN Nty ot e Lo Eyajpur, J.L. No. 63, Touzi No. 11, R.S. & L.R. Khatian No. 522/3, R.S. & L.R. Dag No. 611, PS.- Deganga, Dist.- North 24
oth AT:-MR. . amtari, Plot No. a , PHN. No.|Forty Thousand Seven Hundre » oo N0. 09, s o, - » 9eelo, o, : » o, ) :
RAM NIRMALKAR BOTH ALSO AT:-KHNO-832/1 [ 16/22, Sheet No. 35, Khasra No. 832/1, Tahsil| Thirty Four Only) Due As On Parganas together with the building constructed upon the said land. Boundaries: North: Land under Dag No. 613//South:
SHEET NO-35 PHNO-16/22 PLOT NO-78 79|& Dist. Dhamtari (C.G) Boundary:- Towards|13.05.2024 Together With Interest . . i
WARD NO 32 GRAM DHAMTARI DIST |East:-Land Of Mr. Ramkumar Towards West: - From 14.05.2024 And Other Property of Sekh Abdul Gaffar, East: Pond// West: Govt. 8 Feet wide Pacca Road.
Rgéglm?Iri?)gﬁ/gtgcLcl_}gﬁgéso%%?éosksslimrq E:rl\]esle F?ofasmeto»v:rzgasﬁi?hav L%ﬁ:édgfhé%g;dl ?p:g;:ysr&nrg CostTil The Date Of The above Borrower(s)/Co-Borrower(s)/Guarantor(s)/Mortgagor(s) (whenever applicable) are hereby called upon to make
' Bai Dhobi payment of outstanding amount within 60 days from the date of publication of this notice, failing which further steps will be taken
7 [MR/ MRS. ANITA SINGH , MR./ MRS. SUNILAllPieceAnd Parcel OfL.1. G.- 192, Kh no. 547| DEMAND NOTICE 29.05.2024 19.09.2024 afterexpiry of said 60 days under Sub-Section (4) of Section 13 of the SARFAESI Act.
gﬂ"ﬁR %N?”n t& rMRL-IO"V'\ﬁs- A‘gggBNKT”"LAg ;?%g;‘%q:ﬁ::"”ginzc’;rgl ;&E:yoﬁa ?/'mfrzh E*:‘-(h ]S?Soiﬁuséﬁggfeﬁ‘ Hi':ffrzg Furthermore, This is to bring to your attention that under Sec.13(8) of SARFAESI Act, where the amount of dues of the secured
HL11 C( HuLao ﬁos)g 00005050736 &|Umda, ward-6 Bhilai _yTehs"_gagan'Dis“?d_ Ninety Eyight Only) [?ue As On creditor together with all costs, charges and expenses incurred by secured creditor is tendered to the secured creditor at any time
LA11CLLONS000005055071 Durg, Chhattisgarh490025 Boundary:- East-|27.05.2024 Together With Interest before the date of publication of notice for the public auction/ tender/ private treaty, the secured asset shall not be sold or
Lig-193, North- Road,West-Road, South-Lig-| From  28.05.2024 And Other transferred and no further steps shall be taken for transfer or sale of that secured asset.”. Sd/-
191 Charges And Cost Till The Date Of Authorised Officer
The Payment. Place : Kolkata (W.B Biswadi i
: .B. iswadip Bh har 4
PLACE: Chhattisgarh, DATE: 23.09.2024 (AUTHORIZED OFFICER) INDIA SHELTER FINANCE CORPORATION LTD Date : 23.09 2&4 ) (Biswadip a"gzr%%eégﬁi Eﬁﬁﬁgg
For Any Query Please Contact Mr. Tushar Hurde (7350002453 & 8956559300) e
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AKNA-SENPUR "0’
KHANDAKSHETRA
S.K.U.S LTD.
Regd. No. 3HG, Date-08/04/1961
Vill.-Senpur, P.O.-Poshpur,
Dist.-Hooghly, West Bengal
Memo No.- BOD election 2024

(25), Date- 20.09.2024
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BARRACKPORE MUNICIPALITY
B.T.ROAD, TALPUKUR, N 24 PGS
PUBLICATION OF FINAL LIST IN REGARD TO
MANUAL SCAVENGER & INSANITARY LATRINE SURVEY 2024
NO MANUAL SCAVENGER & INSANITARY LATRINE FOUND
WITHIN BARRACKPORE MUNICIPALITY DURING FIELD
SURVEY & EVEN AFTER THE PUBLICATION OF DRAFT LIST.

FOR DETAIL VISIT MUNICIPAL WEBSITE: bkpmuty.in
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IN THE SUPREME COURT OF INDIA

EXTRA-ORDINARY APPELLATE JURISDICTION
Special Leave Petition (C) Diary No. 14978 OF 2021
WITH PRAYER FOR INTERIM RELIEF
WITH
63969/2024- APPLICATION FOR CONDONATION OF DELAY IN
REFILING/ CURING THE DEFECTS

SAMAR BIJOY ROY ...Petitioner(s)/Appellant(s)
-VERSUS-

MUKUL ROY ... Respondent(s)

To,

1. MUKUL ROY W/O SAMAR BIJOY RAY,

R/AT VILLAGE IRAILPARA, PO AND PS KALIYAGANJ, DISTRICT-UTTAR
DINAJPUR, WEST BENGAL-733129

PID: 210049/2024 FOR R[1] IN DIARY NO. 14978/2021 (SEC XVI)
WHEREAS the Petition for Special Leave to Appeal with prayer for interim relief
along with application for CONDONATION OF DELAY IN REFILING / CURING
THE DEFECTS, above mentioned (copy enclosed) filed in the Registry by
Mr. SOUMYA DUTTA, Advocate on behalf of the Petitioner(s) above named
was listed for hearing before this Court on 18th March, 2024, when the Court
was pleased to pass the following order:-

"Issue notice on the application for condonation of delay as well as on
special leave petition, returnable within six weeks."

AND WHEREAS, the matter above-mentioned was listed before Ld.
Registrar's Court on 06th September, 2024, When the following order was
passed:-

"Application for substituted service has been filed for effecting service
upon sole respondent by Ld. Counsel for the petitioner. The same is
allowed. Proof of publication be filed in this regard within a period of four
weeks. List again on 06.11.2024."

NOW, THEREFORE, TAKE NOTICE that the above petition with prayer for
interim relief will be posted for hearing before this Court in due course and you
may enter appearance before this Court either in person or through an
advocate on record of this Court duly appointed by you in that behalf within 30
days from the date of service of notice. You may thereafter show cause to the
Court on the day that may subsequently be specified as to why delay in refiling
SLP be not condoned and Special Leave Petition and interim relief as prayed
be not granted and the resultant appeal be not allowed.

Take Further Notice that the prayer for interim relief after notice will also be
listed before the Court in due course.

You may file your affidavit in opposition to the petition as provided under Rule
14(1) of Order XXI, S.C.R.2013 within 30 days from the date of receipt of notice
or not later than 2 weeks before the date appointed for hearing, whichever be
earlier, but shall do so only by setting out the grounds in opposition to the
questions of law or grounds set out in the SLPS and may produce such
pleadings and documents filed before the Court/Tribunal against whose order
the SLP is filed and shall also set out the grounds for not granting interim order
or for vacating interim order if already granted.

TAKE FURTHER NOTICE that if you fail to enter appearance as aforesaid, no
further notice shall be given to you even after the grant of special leave for
hearing of the resultant appeal and the matter above mentioned shall be
disposed of in your absence.

Dated: 13th September, 2024

Copy to -

1 Mr. Soumya Dutta (adv.) ASSISTANT REGISTRAR




